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and divert our full energy and attention to the 
development of agriculture so that we can 
produce as much food as we require so that 
we may not have to depend upon any outside 
country for the supply of foodgrains. And if 
we can create these conditions at the earliest 
possible opportunity, it will be good for the 
country. 

Sir, I will make an appeal not only to the 
Members of this House but also to our 
countrymen, whosoever has stock with him. 
To the farmer I will say that if he has stock 
with him, let him retain 15 months' 
requirement in his house and bring whatever 
is surplus to the market. To the trade 1 will 
say that when the country is facing this 
distressing situation, it will be criminal on 
their part to retain with them more than 
whatever is necessary for the normal function-
ing of the trade. And to the friends here I will 
appeal that let us treat food above party 
politics. We are in dim-cult conditions and it 
will be only by joint endeavour of all, the 
State Governments, political parties, social 
workers, eveybody, that we will be able to 
tide over this difficulty. 

SHRI D. L. SEN GUPTA: Sir   .   .   . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): There is a suggestion that we 
take up the non-official business now. 

SHRI D. L. SEN GUPTA: Just after this 
question. Otherwise it has no meaning   .   .   . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): What has no meaning? You 
have had a full debate. 

SHRI D. L. SEN GUPTA: If he makes a 
statement, we can ask for clarification   .   .   . 

SHRI AKBAR ALI KHAN: That iras not a 
statement. That was a reply. 

THE VICE-CHAIRMAN (SHRI MP. 
BHARGAVA): Shri Banka Behary Das. 

MOTION     RE    NATIONALISATION 
OF  CREDIT   INSTITUTIONS   IN THE 

COUNTRY 
SHRI BANKA BEHARY DAS (Orissa):     

Sir, I beg to move: 

"This  House is of     opinion  that 
Government   should nationalise 
forthwith all credit institutions in the 
country, particularly banking companies, 
and insurance companies, with a view to 
abolishing monopolistic control over the 
country's economy." 

Mr. Vice-Chairman, Sir, I am constrained to say 
that even after thre» Plan periods, we have to 
table a motion for nationalising banking intere-
sts in this country. It has acquired some added 
significance only because of the fact that a few 
days before, the Congress W orking Committee 
discussed this matter. And if we scan the 
Resolution that has been passed by the Congress 
Working Committee. I am very unhappy to see 
that they have tried to quibble with words here. 
In that Resolution as regards banks, they have 
said that social control of banks wiH be 
effected, whereas in the case of general insu-
rance they have used the word "nationalisation" 
of general insurance, and in the case of export-
import trade they have used the words 
"progressive take-over" of export-import trade. 
In this Resolution it is clearly seen in what 
confused state of mind the Congress Party today 
is. I know that there are large sections of 
Congressmen, both in Parliament and outside, 
who have been clamouring for nationalisation of 
the banking interests in this country for a pretty 
long time. And that opinion has gathered 
momentum in view of the very grim economic 
condition in which we have landed ourselves. 
Even I would have been i   happy if yesterday 
Mr. Morarji Desai, 
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delivered his speech in connection with 
the Budget, would have given some hint 
about     Government policy regarding this 
nationalisation of bakns,  or social control    
of    banks-whatever they might have.    I 
would be very happy if the Government 
today clearly states what they mean by 
'social  control'  because,  in  the same 
.Resolution, they are using three words 
'social control',     'nationlisation'     and 
'progressive  take-over'.    This  clearly 
indicates that up till n°w the Congress 
High  Command,     or    the     Congress 
Working Committee, and the Govern-
ment,  neither  of them is  very  clear in 
their mind as to what they mean when 
they talk about 'social control' of banks.    
'Social control' has    been defined in 
various ways by Congressmen 
themselves.   I remember the day when 
the Congress election manifesto was   
prepared   and     discussed     just on the 
eve of the Fourth General Elections.    Mr.  
Patil interpreted    it     as something  short     
of     nationlisation, said that 'social 
control' did not mean •nationalisation', 
whereas    Mr.  V. K. Krishna  Menon,  
who   was     then, as loyal  a  
Congressman as most of the Congressmen 
are here today, interpreted it from the 
same platform and said that he understood 
'social control' as something more than 
'nationalisation'. So there were differences 
in the Congress ranks.   They did not 
know what "social control' means.    To 
someboiy it is not 'nationlisation'; it might 
be giving  game   more  powers     to   the 
Reserve Bank of India.   And to certain 
sections of people it means something 
more than 'nationalisation', and I do not 
know what they mean when they say that 
it is more than 'nationlisation'. So they 
were not very clear in their mind as to 
what this 'social control' means.    I think 
these    three    wo -ds should not have 
been used in the same Resolution  in  the  
context  of     three different things.   
From this and from the statement of Mr.  
Morarji    Desai yesterday I am very clear 
in my mind that the Congress Party as a 
whole, whatever might be the    opinion    
of individuals in the Congress Party, is 

not only not clear but is also not goLig to 
tackle tbe economic problems of the 
country despite the fact that we have 
landed ourselves in a cordi-tion which 
can be described as economic disaster in 
this country. 

Sir, before referring to other topic* I 
want to refer to the Directive Principles 
of the Constitution, which we have 
accepted. You know that io Article 39, in 
clauses (b) and (c) thereof, it has been 
clearly stated i* the Constitution of this 
country that:— 

"The   State   shall,   in     particular 
direct its policy towards securing— 

  

(b) that the ownership and 
control of the material resources of 
the community are so distributed as 
best to subserve the common  good; 

(c) tliat the operation of th* 
economic system does not result in 
the  concentration  of     wealth 
and  means  of production  to  the 
common   detriment;" 

  

These are the Directive Principles that we 
have all accepted when we accepted the 
Constitution of India. I want to ask my 
Congress friends, if we take into 
consideration this banking aspect, leave 
aside other aspects of industry and 
commerce, whether we have lived up to 
the pronounced solemn words that we 
accepted in 1950. And here also I want to 
show with some figures how, with years 
rolling by, gradually, there has b<*en not 
only concentration in the banking sector 
itself but, because of that concentration, 
there has been a great inter locking 
between the banking concerns of this 
country and the idustries 0f this country 
also. Today, according to the Report of 
the Reserve Bank of India, we have 109 
banks out of which 8 are in the public 
sector—one is the State Bank of India and 
the other 7 are its subsidiaries—and the  
rest  are under 
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private control—either they are sche-
duled banks or non-scheduled banks or 
banks controlled by foreign companies. 
In 1965 the total deposits of these 109 
banks were Rs.  3183  crores,  and  in 
that very  year you  know,  Sir,  that the 
national income of this country was Rs. 
20,010 crores.   In other words, in that 
year 1965 the deposits in those 109 
banks came to about 15.9 per cent of the 
national income.   It means that, though 
our banking sector has not been 
improved to the extent as   it ought to 
have been in developing countries, still 
then, though they were     controlling 
olny io per cent of the national income 
olny three or four years prior to 1965, 
now in the year 1965 it has developed to 
such an extent that it is controlling about 
15.9 per cent of the national income of 
this country.    Out of those 109 banks, 
excluding those 8 banks which are under     
the     State sector or public sector, the 
remaining IOI banks, both scheduled and 
non-scheduled banks,  which     are in the 
private sector,  have no—in the year 
1965—deposits t0 the extent of Rs. 2301 
crores, which comes to about 11.5 per 
cent of the  national  income of that year. 
Sir, from this you can very well see  that  
those  private banks,  which number 
about 101, in this country, are 
controlling about 11.5 per cent Of the 
national income of this country.   This is 
the picture that we see if we look into the 
banking accounts    of    this country.    
And  within     the     private banks also 
there exists  highest  concentration in 
some.    I want to give some   figures   to   
show  that   even   in those 101 banks the 
economic power of a few business 
houses is so great that practically the 
banking structure is controlled by four 
families of this country.    There are five 
big bank3 in this country which are 
under private control.    They are the 
Central Bank of India, the Punjab 
National Bank, the Bank of India, the 
Bank Of Baroda, and the United    
Commercial    Bank. And you may 
know,  Sir, that these five big banks  
have  a total paid-up capital of 33 per 
cent, but they control about 57 per cent 
of the deposits in all private banks, and 
they advance to the extent of 58 per cent 
in the shape 
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of loans or advaces, and they control 
about 57 per cent, of bills discounted to 
their share out of the overall business 
done by private Indian scheduled 
banks. 

From this you can very well imagine 
now even in the private sector only five 
big banks which are mentioned here 
control about half Of the banking 
business in this country done in the 
private sector. If you again go into the 
history of these five banks you will find 
that four families of our country are 
virtually in monopolistic control of all 
these five banks. You know who they are. 
They are the families of Tatas, Birlas—
and about the Birlas we will be discussing 
on Monday—the Dalmia—Jain family 
and the Mafatlal family. That means that 
just four families in our country, in spite 
of all our pious declarations and the 
Directive Principles of our Constitution, 
in spite of our industrial policy about 
which we talk so much, saying that this 
will lead us to the socialist pattern of 
society, are m virtual control of the 
banking industry of this country. Not only 
through these banks they are in complete 
control of the banking industry Of the 
country, but through these banks they are 
controlling even to a greater extent the 
industrial life of the country. Here I am 
going to quote Dr. Nigam of the 
Company Law Administration who wrote 
in one of his articles: 

"Some of the leading business 
groups have either their own banks, 
insurance companies Or investment 
trust ostensibly formed to make use of 
the pool ot funds collected by them 
from the various sections of 
the society ___ The advantage acru- 
ing from such financial institutirnB in 
their lap, is that the needs of the 
various constituents of a group are met 
conveniently and possibly they enjoy a 
priority over those of other bodies as 
well". 

This is not a statement fromi the lips of 
any politician. It is from an article Of Dr. 
Nigam who is directly associat- 
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Company Law Administration in our 
country. From this article you wiH note 
that these hanking magnates, these four 
magnates who are now controlling most of 
the private banks are also conrolling 
through their banks the industrial life of 
the . country and the industries of this 
country. 

Again you wiH see how there is 
interlocking between these banking 
interests and the commercial interests. I 
will again refer to a comprehensive 
survey which Dr. Nigam conducted a few 
years back. He has said that there is 
interlocking of directorship between 
banking and other companies and his 
survey showed that 188 persons who 
were directors of twenty big •banks were 
holding directorship of 1,120 companies 
including 20 banks. From this you will 
know that not only aTe these people 
controlling the banks of this country, but 
through their finances they have the 
advantage of becoming the directors in 
several industries which they themeselves 
sponsor or which are sponsored by some 
others. So virtually there is a mono^ 
polisf s raj in this country. Yet we go on 
saying that according to our Industrial 
Policy Resolution we are going to give a 
fillip to the middle-class entrepereneurs. 
Actually, the state of affairs has come to 
such a pass that practially the entire 
nation is held to ransom by these handful 
of monopolists. You know how 
acocrding to the Monopolies Enquiry 
Commission's Report the greatest demage 
is caused to our economy either in the 
shape of rise in prices in the country Or 
in the shape of restricted trade practices 
Or in the shape of curtailment of the very 
productive capacity of our country. 

In this connection I also want to Bay 
that these banks have tried in all manner 
of ways to see tbat the growth of the 
country is not properly directed. You 
know. Sir, that in a planned economy we 
have to see that when we are short of 
finance when we have limited  investible  
resources—actually 

it is the duty of the Government and of the 
Planning Commission—whatever 
inadequate resources we have, to see that 
they are directed and invested in such a 
manner and in such sectors that the 
economy may get the maximum benefit 
out of them. But because 11'5 per cent of 
the national income is being controlled by 
a few Danking interests, most of the 
industries which want to prosper have not 
got the benefit that they ought to have. 
We talk so much about agriculture. Even 
today our Food Minister spoke so much 
about giving priority to agriculture. May I 
know, Sir, from the Government whether 
within the last fifteen years of planned 
growth in this country the resources that 
are at the disposal of these banks have 
been spent in any way for the 
development of agriculture in this 
country? Here also I want to quote some 
figures. While "Danks advanced in 1963 
about 57.2 per cent of their deposits and 
ir* 1965 about 61.5 per cent of their depo-
sits to buz industries, they advanced only 
0.3 per cent and 0.2 per cent to agriculture 
in these years. That is to say not even 1 
per cent of their deposits has been spent 
for agriculture up till now. But here we 
come and say that agriculture should get 
the highest priority in our country and all 
sorts of help should be given to the 
agricultural sector so that agriculture may 
prosper. If only we had given this help we 
need not go to America with bended 
knees for food. Here I may quote some 
figures to show the advances made by the 
Scheduled Banks to industry. The 
advance made by them' up to 31 March, 
1963 was 57.2 per cent of their deposits. 
By 31 March, 1964 it was 59.2 per cent 
and by 31 March 1965 it was 61.5 per 
cent.These are the precentages of their 
deposits that they had diverted to these 
big industries, industries of their own 
choice as Dr. Nigam has said, not the 
industries which we want to grow in this 
country according to our Plan Or 
according to our desire. And if you take 
the case of the commercial projects and 
the advances made by the Scheduled 
Banks to the commer- 
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cial sector, you find that by March, 31, 
1963 they had advanced 27.6 per cent, by 
March 31, 1964 26.1 per cent and by 
March 31, 1965 25.6 per cent. When we 
come to the agricultural sector which 
gives us about half of our national 
income,we.find that by March 31, 1963 
the figure was 0.3 per cent, by March 31, 
1964 it was 0.4 per cent and by March 
31, 1965 it was 0.2 par cent. That means 
that within these three years money both 
in the shape of percentage and in the 
shape of the total cash has gradually been 
reduced when it comes to question of 
agriculture getting assistance in the shape 
of advances or loans. 

Again we say that ours being a poor 
country we should have 'abour-intensive 
projects that we should go in for more 
and more of small-scale and cottage 
industries. Let us see what help these 
commercial banks have given to these 
cottage industries and to these small-
scale industris. In their Bulletin "Trends 
and Progress of Banking," the Reserve 
Bank of India has clearly stated that out 
of the total loans to small-scale industries 
the State Bank of India advanced 98 per 
cent and the commercial banks had 
advanced only 2 per cent. So take the 
case of agriculture; take the case of small 
industries about which we talk so much 
the picture is same. We have *to give 
employment to our people, we have 
scarcity of resources but all these 
commercial banks have completely 
neglected both our agricultural sector and 
the small industries sector. When we talk 
of nationalisation of banks our friends on 
the other side say that we have the 
Reserve Bank and the Reserve Bank has 
enough power to control these banks. 
May I know, Sir, from these friends there 
whether, in spite of these large powers 
given to the Reserve Bank, the Reserve 
Bank in any way has any power or any 
desire to direct the investible resources of 
this country into the proper channels It is 
not the Job of the Reserve Bank. Even if 
you give more powers to the Reserve 
Bank to control these banks it is im- 

possible. It will never happen that the 
agricultural sector and the small 
industries sector will get a fillip from 
these commercial bankg as we all desire. 

Not only that. I will refer to the All 
India Rural Credit Survey Report.    On 
page 323 they say: 

"Thus it is trade in agricultural 
commodities and not production itself, 
nor even co-operative marketing, that 
is helped by the finance from 
commercial banks and here again for 
various reasons it is cotton and some 
other cash crops which figure in trade 
finance of commercial banks." 

Here also we find that the commercial 
banks are not so much interested in 
agricultural trade sector and whatever 
money they advance in that sector, they 
give more importance to some of the 
cash crops like cotton or jute. We also 
know that within these three or four 
years the Reserve Bank every year had to 
give warnings to these commercial banks 
about their advancing money to the 
speculators who are speculating in 
foodgrains trade when the entire nation is 
going hungry. We also know that in spite 
of these warnings the commercial banks 
have gone their own way and lent money 
to speculators in foodgrains with the 
result that the price of foodgrains in the 
country has got a great boost, in this 
connection I want to refer to another 
Report, the Mahalanobis Report. I do not 
want to refer to in great detail because 
hon. Members might have read it but I 
want to say that even this Report which 
came out after four or five years of its 
constitution saya on page 48: 

"The banking sector itself presents a 
picture of high degree of 
concentration. The aggregate share of 
the 15 top banks having deposits of Rs. 
25 crores and over in total deposits of 
363 Indian joint-stock banks during the 
year 1959 was 78 per cent. If the 
Government-owned State Bank is 
excluded—and looking to the 
composition of its Board of 
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there is really no adequate reason for 
doing so—the percentage comes to 60. 
In stating this, we do not wish to 
suggest the continuance of unsound 
banking units merely because they are 
small in size. The present situation of a 
highly concentrated system, however, 
points to the need of effective steps to 
direct the resources of the system 
especially into the service of small and 
medium industries and business. We 
have already seen that the growth of 
the large Complexes, which represent 
concentration of economic power, is 
due largely to bank loans and that 
small industries get a very small share 
of bank finance. We have also seen the 
extent to which there is inter-locking 
between industrial houses and joint-
stock banks through common 
directors." 

They go on and say: 

"While it is not possible for the 
Committee to come to any categorical 
conclusions on this subject, the 
presumption seems strongly to be in 
favour of the thesis that there is an 
intimate relation between the growth 
of big business in the country during 
the Plan periods." 

So this expert Committee also have come 
to the conclusion that because Of these 
factors, because of this interlocking there 
is a high degree of concentration. 

In this connection I would also like to 
refer to the lending policy of these banks. 
So much is talked about the regulatory 
power of the Reserve Bank. I have the 
figures and though they relate to 1962 
they gives you the idea. In 1962 the 
borrowing rate was 3 to 4 per cent. In 
December 1962 the interbank rate was 
about 5 per cent and some banks 
borrowed from the Reserve Bank at even 
6J per cent. Still some banks who 
supplied data to the Reserve Bank were 
found to lend Rs. 132 crores at 5 per cent 
or less. Out of this is a crore at 2 per cent 
or less. This is the sound principles of 
banking that are advocated here. The 

persons who control the banks, whatever 
might be the bank rate, whatever might 
be the rate in the market, lend money at a 
higher rate to other persons but when it 
relates to their own concerns or industries 
they lend at a very nominal rate of 1 or 2 
per cent. So all this talk of sound bank 
principles has no meaning if we go into 
the account which has been submitted to 
the Reserve Bank. Moreover we know 
how this under invoicing and 
overinvoicing are taking place in this 
country. If we go into the history of those 
cases where big businessmen have been 
caught or even punished we will find that 
all these overinvocing and 
underinvoicing affairs have bee 
conducted through our commercial 
banks. Similarly if we go into the history 
of the black money, the unaccounted 
money, there also we will see that most 
of this money has been deposited in these 
commercial banks in the names of 
fictitious persons and these persons 
remain changing all the time. Even for 
one year these deposits are not found in 
one name. They are changed to differet 
names, and we know how this 
speculation in foodgrains and other 
essential commodities are being carried 
on in this country. 

Then I will come to the question of this 
average profitability. Here also I have 
figures to show that these commercial 
banks are virtually the custodians of the 
depositors' money. It is not their paternal 
property. They have not got these 
deposits from their own industries. I have 
got reports to show that more than 50 per 
cent of these deposits are deposits by 
individuals only and not by industries or 
by trade or commerce. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): I want to tell you that 
you have taken already 28 minutes. 

SHRI BANKA BEHARY DAS: I will 
try to finish in five minutes. 

Now most of these deposits are 
deposits by individuals.   And you will 
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also see that in 1961-62 the average 
profitability of these banks was 29 per 
cent. The foreign banks that are operating 
in India have earned a profit of about Rs. 
42 crores which is a drain on our foreign 
exchange. In spite of all these 
malpractices that are taking place in 
India the Reserve Bank has been very 
superficial and sometimes it has even 
pleaded helplessness in the face of the 
malpractices committed by these banks. 

Under these circumstances when we 
have less of resources, when our needs 
are mounting, when we have to direct our 
investible resources into particular 
directions according to the priorities in 
the plan it is high time that the banks and 
insurance companies are nationalised. I 
would have been very happy if Mr. 
Morarji Desai in his Budget speech had 
given a hint about it. I want the 
Government to clearly state whether in 
view of the condition of our economy the 
Government is going to nationalise these 
banks and insurance companies in this 
financial year itself. Sir, there are two 
arguments which are levelled against 
bank nationalisation. I am not going to 
refer to the arguments of the vested 
interests which they have in their 
pockets. There is an amendment here 
from the opposite side. They have not the 
courage to say that they do not Want 
nationalisation of banks here and now but 
they have given such an amendment 
which shows that they Want the banking 
interests to flourish in this country as 
they are flourishing today and to have a 
complete monopolistic control over the 
economy of this country. There are two 
sensible arguments, though insensible to 
me, which are being advanced in the 
country. One is, when we take over these 
banks, whether we have the necessary 
talent to run them. I would again blead 
that if you go into the case of the State 
Bank, you will find that one-fourth of the 
bank employees are serving under the 
State Bank of India and its several 
subsidiaries. You know that for the last 
seven or eight years all the workers of 
banks are demanding nationalisation of 
banks. So, from 

I 

the workers' side not only have we talent, 
but there has also been a demand to run 
these banks in the public sector by 
immediate nationalisation. So, the 
question of talent does not arise in this 
context. 

There is another argument that if we 
nationalise these banks according to the 
Constitution we will have to pay 
compensation to these banks. Here again 
I would plead that if you go into the 
question of paid-up capital, including 
reserves, of these banks, you will find 
that it may not be even Rs. 75 crores. 
You need not pay all the compensation 
immediately. As you know, when the 
Imperial Bank was nationalised, you did 
not pay the compensation immediately. 
So, not only the quantum of money that 
is required in comparison with the 
deposits is very meagre, but you are not 
required to pay the compensation imme-
diately. So, these two sensible arguments 
that are being advanced indirectly by 
certain sections of the people have no 
rational thinking behind it. 

I would not say much. I plead that 
when we all want that the investible 
resources should be properly and pro-
fitably used for the economic growth of 
the county, the only question that is left 
to us is to have immediate nationalisation 
of banks and insurance companies. So, 
with these words I hope that the 
Members of the Treasury Benches and of 
the Opposition will lend their support to 
this Resolution so that the Government 
w'ill be compelled to have clear thinking 
in their mind and to come up with a 
motion or by accepting this motion they 
will accept the very principle or idea of 
nationalisation of banks. 

The question was proposed. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Shah, are you 
moving your amendment? 

SHRI M. C. SHAH (Gujarat): Yes. Sir   
.   .   . 
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SHRI BANKA BEHARY DAS: Sir, 
on a point of order, the amendment of 
Mr. M. C. Shah is out of Order. As you 
know, the purpose of an amendment is 
only to amend. Here the very idea 
underlying this amendment is to negative 
the motion. The purpose cannot be 
negative. I can understand a substitute 
motion being brought forward to viz. 

"Having considered the Resolution, 
this House is of opinion that banks 
should not be nationalised." 

I would have uderstood that as a 
substitute motion. Here the wording of 
the Resolution comes to this—I am 
quoting him: 

"This House is of opinion that 
Government should examine forthwith 
the nature and extent of its control over 
banking institutions and general 
insurance with a view to   taking  such   
steps   ..." 
My Resolution says that they should be 

nationalised forthwith with a view to 
abolishing monopolistic control over the 
country's economy. This is the purpose of 
my Resolution. If an amendment is to 
come, it should come either as a 
substitute motion or as a different 
amendment   .   .   . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Please read further, the 
last portion of his amendment. 

SHRI BANKA BEHARY DAS: It 
says: "Take such steps, including 
nationalisation, as may be necessary to 
extend effective   .   .   ." 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Where is it negative? 

SHRI BANKA BEHARY DAS: The 
main purpose of my Resolution is 
nationalisation forthwith. The purpose of 
this amendment is to examine the nature 
and extent of its control over banking 
institutions. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): That does not say that 
you d0 not nationalise it. No, no. I allow 
him to serve it. Mr. Shah. 

SHRI M  C.  SHAH:    Sir, I  move: 

"That in the Resolution,— 
(i) in line 1, for "the words 

'nationalise forthwith' the words, 
'examine forthwith the nature and 
extent of its control over' be 
substituted; 

(ii) in line 2, the words 'all credit 
institutions in the country, 
particularly5 be deleted; 

(iii) in line 3, for the words 
'companies, an^ insurance' the words 
'institutions and general insurance' 
be substituted; and 
(iv) in line 4, for the words 

'abolishing monopolistic control over 
the country's economy the words 
'take such-steps, including 
nationalisation, as may be necessary 
to extend effective social control 
over the institutions in order to serve 
the cause of economic growth and 
fulfil the purposes of social justice' 
be substituted." 

Mr. Vice-Chairman, instead of reading 
my amendment, with your permission, I 
would like to read the Resolution if it is 
passed as amended. The Resolution, if 
amended, will read as follows: 

"This House is of opinion that 
Government should examine forthwith 
the nature and extent of its control over 
banking institutions and general 
insurance companies with a view to 
take such steps, including 
nationalisation, as may be necessary to 
extend effective social control over 
these institutions in order to serve the 
cause of economic growth and fulfil 
the purposes of social justice." 
The Resolution as moved by my friend 

and as it is worded states that these steps 
are neeessary with a view to abolishing 
monopolistic control over the country's 
economy. Nobody in this House and in 
the Congress Party desires that there 
should be any monopolistic control over 
the country's economy. The question     
of 
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implementation. The question ia how 
best we can do it in the interests oi the 
country and in the interests of the people. 

Now, Sir, the Congress Working 
Committee has very recently passed a 
very important Resolution. The Congress 
Working Committee has adopted a major 
policy Resolution. The Committee urged 
that a scheme should be worked out to 
bring general insurance under the public 
sector. The Congress Working 
Committee desired that the process of 
implementing the programmes towards 
the attainment of a democratic socialist 
society should be accelerated and in this 
connection the Committee discussed the 
following items at some length: 

"(i) Social control of banking 
institutions; 

(ii) Nationalisation of general in-
surance." 

There are certain other items with 
which we are not concerned today. The 
election manifesto mentioned; 

"It is necessary to bring most of the 
banking institutions under social 
control in order to serve the cause of 
economic growth and fulfil our social 
purpose more effectively and to make 
credit available to the producer in all 
fields, where it is needed. The 
Committee requests the Government to 
take steps to implement this 
programme. A scheme should be 
worked out to bring under the public 
sector the general  insurance." 

This is the Resolution of the Congress 
Working Committee and I fail to 
understand what objection my friend 
opposite can have to the implementation of 
the programme, as laid down by the 
Congress Working Committee, by the 
Government. We all wish that in this 
country of ours everybody must be 
provided with work, so that he live 
honourably and there should not be any 
unemployment as far as possible. For this 
pur-  I 

pose the achievement of democratic 
socialism is the accepted goal of the 
Indian National Congress. This has been 
embodied in the Constitution in fuller 
details. With the attainment of 
independence, the Congress undertook to 
bring about social and economic 
transformation. What has taken centuries 
for the other countries to achieve, we are 
trying to achieve in decades. The 
assumption of the responsibility to run 
the Government was only a means, and 
not an end, to the attainment of these 
social and economic objectives. But it 
has to be borne in mind that in spite of 
this, it cannot be achieved through the 
Government or the administration alone. 
For this achievement, dedicated service 
of a large number of devoted, sincere and 
honest workers outside the Government 
and the administrative machinery is 
required. This economic and social 
transformation is bound to upset the 
existing vested interests in the social and 
economic spheres, and hence a certain 
amount of tension and conflict is in-
evitable, and it is therefore necessary to 
maintain and strengthen the mass base 
for understanding and willing co-
operation so that the challenges from 
time to time can be successfully met. 

Obviously it is the duty of the Con-
gress Government to implement these 
policies and programmes with suita-able 
administrative machinery and willing co-
operation of our people. Hence a suitable 
administrative machinery has to be 
properly evolved, and all these measures 
are bound to take some time. They 
cannot be effected overnight. The 
Congress Working Committee resolution 
therefore directs to work out a suitable 
scheme for smooth and proper imple-
mentation of this programme. The 
existing commercial banks are managed 
by a group of industrialists and 
capitalists. The major part of the 
advances given by these commercial 
banks is directed for the benefit of the 
industries managed by these groups.  
Agriculture  has  not received 
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its due share from the banks for its 
development. Therefore, the Reserve 
Bank has been vested with all neces-
sary powers from time to time to direct 
and control these commercial banks. 
But in spite of this it is admitted that 
these commercial banks have not been 
much helpful for agricultural 
development of the country which is 
the most important work for the present 
before the country. 

The working of the State Bank of 
India has improved to a great extent in 
recent years. Thousands of offices of the 
State Bank have been opened in  the  
rural  areas  in  recent years, and  they 
are meant  to provide the necessary  
credit   to  the  farmers  for the 
development of agriculture.    But in 
spite of all this it has not been possible  
to  provide  the      necessary amount of 
credit to the agriculturists for their 
requirements.    The Government have  
accepted mixed economy for our 
country.   Both the sectors, the private 
sector  as well as the public sector,  have 
to be helped and developed, and though 
it is the policy of the    Government    to    
enlarge    and develop the public sector, 
yet it is our experience that there is not 
complete satisfaction with the working  
of the public  sector  enterprises   and  
efforts are being made off and on to 
make these  enterprises more effective 
and more  productive. 

With regard to general insurance 
several factors have to be considered. It 
has to be examined how far the 
nationalisation of general insurance will 
help the national economy. In the 
setting up of the socialist pattern 
nationalisation of any sector of the 
economy, however small or tiny, ir-
respective of merits, will not he a 

bulwark for socialism. It is therefore 
necessary for Government' to consider 
how and when a particular action has to 
be taken for successful achievement of 
the programme. The Government 
should have therefore discretion in 
implementing this policy decision.   I 
would submit that 

it is not my intention to water down the 
importance of this resolution. I want that 
the programme should be implemented in 
a way which will ensure smooth and 
steady progress in the right manner and 
right direction, and there could not be any 
setbacks in its implementation. I therefore 
want to strengthen the Government in the 
implementation of its programme to 
achieve social justice for our people in as 
short a time as possible by this amended 
resolution. I therefore appeal to the House 
that this amended resolution may be 
accepted and Government may be 
strengthened to achieve this goal in as 
sbort a time as possible. 

The question was proposed. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJRAL): 
Sir, may I rise for a second to draw your 
attention to the fact that the hon. Member 
who moved the resolution has preferred to 
stay away from the House when his 
resolution is being discussed? I have no 
objection to that. But I am only pointing 
out that the leaders of the Opposition 
insist on the Ministers being present when 
their subjects are discussed. Should not 
the same thing apply to them as well? 

SHRI MULKA GOVINDA REDDY 
(Mysore): Mr. Banka Behary Das has 
requested me to take notes of speeches 
when he is away. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): He has just drawn 
attention. 

SHRI LOKANATH MlSRA 
(Orissa): A Minister who moves a motion 
does not necessarily sit throughout the 
whole day. He requests some of his 
colleagues to sit down and take notes of 
speeches. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): He has explained that he 
is taking notes. 
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SHRI LOKANATH MISRA: There is 
a subtler point in it which you also 
understand. The point is when we see any 
Minister on the Treasury Benches, we 
keep satisfied We only object when we 
do not find any one of them even though 
there are so many. If you go on defending 
the Treasury Benches, 1 cannot help. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): I am defending you. I am 
saying that Mr. Mulka Govinda Reddy is 
taking notes. 

SHRI LOKANATH MISRA; Even 
Mr. Reddy represents a party of six. He 
sees to it that at least one of them is 
present. The Cabinet has so many .   .  . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): We need not go into 
that. 

SHRI LOKANATH MISRA: When 
they are not there, then alone we object. 

SHRI KESAVAN (THAZHAVA) 
(Kerala): Sir, on a point of explanation. 
WiH the hon. Member who moved the 
amendment be pleased to explain what is 
meant by social control? 

SHRI LOKANATH MISRA: He said 
social justice. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Under the rules you 
cannot ask him to explain. Mr. 
Sundaram. 

SHRI K. SUNDARAM (Madras): Sir, 
I stand to oppose this resolution. The 
mover has pressed for the nationalisation 
of banks. We have already enough 
experience in the country about the 
nationalised trade and also the 
nationalised life insurance business. 
These two are enough examples to show 
the inefficiency and the manner in whicii 
it has been functioning in our country for 
the past several years.   Not only 

that, having taken over the private trade 
and private insurance business they have 
spoiled them and the growth of insurance 
business has been very greatly     affected 
during these     few years.    There will be 
very shortly a discussion over the 
utilisation of the L.I.C, funds during which 
more light will be    thrown on the manner    
in which     this  nationalised     insurance 
business     has been conducted.     The 
mover has very clearly pointed i out the 
few instances where funds have been lent 
to the friends and relatives of the directors  
of the banks     at a very low interest.    You 
can see    in the life     insurance business     
much worse things than     that.    It is the 
function of the banks to lend money to 
industries and trade.   Industry and trade 
need much larger account    of funds     
than     agriculture.      So,    it has  been     
like that not     only,     in this country.    
But  if you take any country,    the    
proportion    of money available     or  the     
money  lent     to industry    and trade    will 
be    much more, many, many times more, 
than that    lent to    agriculture. That    is 
nothing new in this country. 

One more point I would like    to bring to 
the notice of the hon. Mover is that these 
private banks have been literally prohibited 
from lending any money on the landed 
property or the house property or in any 
way to lend to an agriculturist for a farmer.   
They are  legally  prevented.       The  3  
per cent., 4 four per cent, and 5 per cent, 
that you have been mentioning is on 
account of that.   If they are given an 
opportunity and chance to serve the 
agriculturists they will be only    too glad to 
enter into that field also.    It was the    
village money-lender    who had been 
advancing, lending, money all these years.    
There were several Acts  to prevent  
exploitation  of that kind.     A regular 
banking     business properly organised    
will really help the agricultural farmer, 
whereas here they are    entirely    
prevented,    and it is the monopoly   of the 
co-operative credit society.   If at all there 
is I   any    malpractice    and if there    are 
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are not able to get any credit, it is on 
account of the faulty functioning of these 
cooperative credit societies and not 
because of the private banking system. 
Every State knows it and it needs no 
further proof. 

It has been mentioned about public 
deposit.    So many crores  and crores of 
public deposit is with the banking 
institutions.   May I ask    the Mover: 
Why  not  the  Government  asK.     for 
deposit?    The    Government is    now 
calling for public loan.    The deposit is  
another form of loan.  How  much did    
they get, at what   coercion,    at what 
pressure  and at what rate?  If private    
banks  are Drevented    from taking   any   
deposits,   how   do   you think that the 
public wiH   with confidence  deposit  all  
that  money   with the Government or 
with the    State-controlled banks? Never. 
They would rather keep it in their houses    
and will not     entrust     this 
Government with the money that they 
have saved all through   the years.     And   
what is   the   rate    of   interest   that   
the Government  pays  for  these  
deposits or the loans that they     have  
taken from the public?  It is much    
lower than the    rate of interest that    the 
private    banks  are paying     to their 
depositors.  Even   there,  the  Govern-
ment has a hand,  a     share,  in  that 
deposit with these banks,    which    is 
now 30     per cent. The banks     are 
compelled to keep 30 per cent of their 
reserves  with  the   Government.   The 
Government does not trust even these 
banks with all the deposits    of    the 
public; they take 30 per cent from these 
banks for their own purposes. The rate of 
interest    that the banks are charging, the 
Mover said, is very high. I would  like 
you  to study the rates at which the 
Government institutions or those 
financial institutions which are entirely 
under the control of the Government like 
the IFC and so many other institutions 
are charging.   What is the rate there? 

SHRI    BANKA BEHARY DAS:    I 
say,  they  are their    favourite  

- 

tutions. They lend even at one or two per 
cent though they take money at four or 
five per cent. That means that there is 
favouritism to the industries in which 
they are interested. 

SHRI K. SUNDARAM: I am coming 
to it. At what rate are they lending to the 
private sector and at what rate are they 
lending to the public sector industrial 
institutions? Is it the same? They are 
charging compound interest for the 
private sector and for the public sector, 
unlimited funds are made available at a 
much lower rate of interest, at a much 
cheaper rate, than that ia available either 
to the private sector or that is available 
from the private banking system. There is 
such a vast difference in the rates of 
interest; that is the differentiation, that 
they have made between these two 
sectors. It is much more than the one per 
cent or two per cent that the private 
industry has shown to it* favourites. 

Now, turning to talent, Sir, it is not the 
staff that is required; staff alone cannot 
make things efficient. It is the top 
management, the talent at the top, that is 
most essential. Whatever direction or 
instruction comes from the top that is 
carried out by the staff. You can have any 
number of staff. But that alone will not 
fulfil the talents that are neeessary to run 
these banks. It is the top talent that is 
neeessary and that is what is lacking now. 
You can see the way in which the 
national finances have been handled 
during the last 20 years by the 
Government. From that itself it is quite 
evident that there is no talent available 
with the Government for handling the 
vast funds of the public that are entrusted 
to them. 

Lastly, I would like to oppose this 
compensation. Kvery time they talk 
about nationalisation, they talk of 
compensation and say that it need not be 
paid.   If that is not to be   paid 
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immediately or if that has to be paid at a 
later stage or in instalments over a period 
of years, where do you get that money 
from to pay this compensation. We have 
borrowed enough and we will not be able 
to pay even the interest as we stand 
today, and there is no possibility of 
paying all those debts. In addition to that, 
are you prepared to pay compensation or 
will you be in a position to pay com-
pensation to these banks over the years? 
(Interruptions) In every walk of life, you 
hare not proved that it can be profitable. 
If you take the banks, all the liquid cash 
or money that is available there will also 
be lost and you will have nothing left in 
the end even to pay the compensation in 
taking over these banks. 

With these few words, I oppose this 
Resolution. 

 

 



919      Nationalisation of      [ RAJYA' SABHA ]      Credit Institutions 920 

 



921 Nationalisation of       [ 20 MAY 1967 ] Credit Institutions      922 

 



923       Nationalisation of      [ RAJYA SABHA ] Credit Institutions   924 

 



925 Nationalisation of      [ RAJYA SABHA ]     Credit Institutions        926 

 



927 Nationalisation of        [ 26 MAY 1967 ] Credit Institutions        928 
 

 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): The House stands 
adjourned till 11 A.M. on Monday. 

The House then adjourned at 
five minutes past five of the 
clock till eleven of the clock on 
Monday, the 29 th May, 1967. 


